The Bombay Land Revenue (Extension to Kutch Area and Amendment) Act,
1965

35 of 1965

Keyword(s):
Land, Revenue, Occupancy, Rent, Nazaranas, Succession Duties, Cesses,
Forfeiture

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




Exira No. 36 REGISTERED No. G448

The Gujarat Gobernment Gasette
EXTRAORDINARY

PUBLISHED BY AUTHORITY

Vol. VI] WEDNESDAY, DECEMBER 29, 1965/PAUSA 8, 1887 ]

Separate Paging is given to this part in order that it may be
fled as a separate compilation

PART IV
Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legistature having been assented to by the
President on the 23rd December 1965 is hereby published for general information.

SUMANT M. VIDYARTHI,
Secretary to the Government of Guijarat,
Legal Department.

GUJARAT ACT NO. 35 OF 1965,

(First published, after having received the assent of the President in the
“Gujarat Government Gazette” on the 29th December 1965).

'An Act to extend the Bombay Land Revenue Code, 1879 to the Kutch area of
the State of Gujarat and to repeal the corresponding lag in force in that
area and to amend the said Code for certain other purposes.

Tt is hereby enacted in the Sixteenth Year of the Republic of India as follows: — Short title

and commen-

1. (D This Act may be called the Bombay Land Revenue (Extension 10 gement,

Kutch Area and Amendment) Act, 1965.
- 2) It shall come into force on such date as the State Government may, by -
notification in the Official Gazetie, appoint.

3‘?}' 2, . In- the, long title of the. Bombay Land Revenue Code, 18?9 (heremafter Amendment
1870, referred to as “the principal Act”), for the words “Presidency of Bombay”: theoﬂh t‘§ E
words “State of Gujarat"_ shall be substituted, _ ~ of 1879,

116 '
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d
cmn?ﬁif 3. In section 1 of the principal Act, after sub-section (4), the tollomng sub-

Bom. V of Section shall be inserted, namely:.

1878,

Guf. 36 of “(5) On and from the date of thc conting into force of the Bombay Land

1085,

Revenue (Extension to Kutch Area and Amendment) Act, 1965, this Act shall
also extend to and be in force in the Kutch area of the State of Gujarat.”.

Amendment 4. Jir section 3 of the pnnmpal Act, ai.‘ter clause (27) the follomns ghail be

of seotion

of Bom. ¥

of 1878,

3 inserted, pamely:—

“(27A) In this Act, whore there is any reference to any other enactment
or a provision thereof, such enactment or provision shall not merely by reason
of such reference be deemed to extend to the Kutch area of the State of
Gujarat but if there be any law corresponding to such enactment or provi-
gion in force in the said area, the reference to the enactment or provision as
aforesaid shall include a reference -to such corresponding law.”.

Amendment 5 .In section- 16 of the principal Act, sub-section (2) shall be deleted.

of seotion

16

of Bom. ¥

of 18790,

Amendment g Tp section 52 of the principal Act, to sub-section (2), the following pro-

of geotion

52 of Bom.V vis¢ shall be added, namely:—

of 1879,

Ineertion
of new

“Provided that where any land has beon assessed for a purpose other than
agriculture but the assessment of the amount to be paid as land revenue on
such land has been fixed without fixing a period therefor, it shall be lawful
- for the Collector to revise the assessment of such land under this sub-section
at any time after the expiry of a period of ten years from the date on which
the assessment of the amount was so fixed and for calculating the aforesaid
period of ten years, the period elapsed before the commencement of the Bom-
. bay Land Revenue (Extensum to Kuich Area and Amendment) Act, 1965 Gni L
may be taken into account.”. uu,

7. After section 73A of the principal Act, the following section 73B shall

seotion 733 be and shall bel deecmed always to have been inserted, pamely:—

in Bom. ¥
of 1879.

Payment’

“73B. Whete any occupancy, by virtue of any conditions annexed to the

*f’orl’::::'t‘:; .tenure by or under this Act, is not transferable or partible without the previous

ing transfer -~ Sanction of the State Government, the Collector or any other officer authorised
or pertitiof by the State Government, such sanction shall not be given except on payment

of ocoupanoy.

to the State Government of such sum as the State Government may by genetal
or speaal order defermine.”.

Amdmnt 8. In section 84-1A of the principal Act, for the figures and word “1948,

of < seetfo

B4.1A- of

n apply” the figures, words and brackets “1948 or as the case may be, of the

Bom. V of Bombay Tenancy and Agricultural Lands (Vidarbha Reglon and Kiitch Ates)

1870,

Act, 1958, apply” shall be substituted.
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In section 120 of the principal Act, for the words and figures “para,- Amendment

Igo';f_ graph 14 of the second Schedule to the Code of Civil Procedure; 1908" the Jog Sesbion
X of Words and figures “section 16 of the Arbitration Act, 1940” shall be substituted. V of 1879,

1940, L ) e
10. _In section 135H of the principal Act, in sub-section (4), in clause (b)— %;:g;;g;;
N . ) : ’ . 1)
() in sub-clause (i#) for the words and figures “paragraph 17 of the second Fom: V of
. Schedule to the said Code” the words and figures “section 20 of the Arbitra-

?so :of tion Act, 1940” shall be sybstituted;

{tf) in sub-clause (fv), for the words and figures “paragtaph 20 of the said
" Schedule” the words and figures “section 14 of the Arblttatxon Act, 1940”
shall be substituted.
‘ 11 In section 136 of the principal Act, 'in the prowso to sub section (I} after Amendment_
Bom. ﬂm words and figures “the Bombay Tenancy and Agricultural Lands Act, 1948” Shg of o
LXVII the gords and figures “or as the case may be, the Bombay Tenancy and Agricul- V of 1875,
1948, tural Lands (Vidarbha Region and Kutch Area) Act, 1958” shall be inserted.

Bom-

XCIX
of
10858, :
12, In section 187 of the principal Act, Amendment
of eection
: 187 of Bom.
IT of ® for the words and figures *“‘section 42 of the Co-operative Societies Act, ¥ of 1879.

1912, 1912” the words and figures “section 108 of the Gujarat Co-operative Socte-
Gui.X ties Act, 1961” shall be substituted;

of
~ 1962
(i) for the words, brackets and figures “sub-section (5} of section 42 of the
said Act” the words and figures “section 103 of the said Act” shall be substi-
tuted;
'gsgf (iii) for the words and figures “section 3 of the Co-operative Societies Act,

1912” the words and figures “section 3 of the said Act” shall be substituted,

13. In section 214 of the principal Act, in sub-section (2), clause (aa) shall be spendment

of section
deleted. 214 of Bom.

¥ of 1879.

14, After section 218 of the principal Act the following new section shall b Insertion of
_ ingerted, namely:— tion 218-4
U - of Bom.V
of 1879,
Jom “218A. () The Bombay Land Revenue Code, 1879 as extended to the Hapeal of
Ys;e. Kuich ‘area of the State of Gujarat under section 2 of the Part C States (Laws) jg7 “,;'z 1‘:3

Act, 1950 is hereby repealed: ' m hin c:?:
Provided that ualess a different intention appears, the repea] ghall pot inof the Stdte

relation to the Kutch. area of the State of Gujarat— of Gajaras,
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~ {a) revive anythmg not in force or. ex;stmg at the time at which the- repbul o

(b) affect the previous operation of the ‘Act 8o repealed ot anythmg aly
. done or suffered thereunder; or :

(¢) affect any right, privilege, obligation or habihty aoqmmd accrued or
incurred under the Act so-repealed; or

(d) affect any penalty, forfeiture or punishment incurred in respect of any '
oﬁence committed against the Act so repealed; or

(¢) affect any investigation, legal proceeding or remedy in respect of any
such right, privilege, obligation, kability, penalty forfeiture or pumshment
as aforesaid;

-(f) affect the levy, assessment, collection or refund of amy sum dus on
account of land revenue, any quit rents, nazarapas;, succession duties’ and
forfeitures and any cesses, profits from lands, emoluments, fees, charges
and costs which may have become payable or leviable under the Act so
repealed before the commencement of this Act in the said Kutch area,
and any such investigation, legal proceeding or remedy may be instituted,
continued or enforced and any such pernalty, forfeiture or punishmient may
be imposed and any such sum due on account of land revenue and any quit
rents, nazaranas, succession duties and forfeitures and any cesses, profits
from lands, emoluments, fees, charges, penalties, fines and costs may be
paid, levied assessed or collected or refund thereof made as if the Bombay
Land Revenue Code (Gujarat Extension to Kutch Area and Amendment)

~ Act, 1965 had not been passed: : Gui.fas.

Provided further, but subject to the preceding proviso, anythmg done or 1965-
action taken or deemed to be taken (including any rules, regulations, orders,
notifications and forms made or issued and notices issued and enquiries
made) under the Act so repealed shall be deemed to have been done or
taken under the corresponding provisions of this Act and shall cofitinye to
be in forcs accordingly, unless and until superseded by anything done or
any action taken under this Act.

- {2 Any reference to the Act so repealed or to any provision thereof or
to any officer appointed or any authority appointed or constituted by the Act
80 repealed, in any law for the time being in force in the Kuich area of the
State of Gujarat or in any instrument or other document shall be construed as
a reference to this Act or the relevant provision thereof, or to the officer or
as the case may be the authority appointed or constituted under this Act and
the officer or authority shall have and exercise all the powers under such law,
mstrument or documenL

Am,n'm'en;' " 15, In schedule J to the principal Act, cIauses L9 and 11 sha]l be. deleted
of Schedule .

J to Bom. ¥
of 18?0.
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